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2. The issue involved is regarding the liability of Service Tax under

Reverse Charge Mechanism prior to the period 18.04.2006. It has been held
by the Hon’ble Bombay High Court in the case of Indian National Shipowners
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Association Vs UOI, 2009 (13) STR 235 (Bom.) and was upheld by the
Hon’ble Supreme Court in the case of CCE Vs Bhandari Hosiery Exports Ltd,
2010 (20) STR (J99) (SC), that there is no liability under Reverse Charge
Mechanism prior to 18.04.2006, when Section 66A was introduced.

3. Learned Authorized Representative for the Revenue relied upon

the impugned order.

4, Admittedly services are provided prior to 18.04.2006, thus there
is no liability of Service Tax under Reverse Charge Mechanism. Accordingly,
this appeal is allowed and the impugned order against the appellant stands

set aside.

(Dictated and pronounced in open court)

(ANIL CHOUDHARY)
JUDICIAL MEMBER

(P. ANJANI KUMAR)
TECHNICAL MEMBER

PK...



